HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3 7 73@/ 80)S/RG/ILP Dated:26.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ramneet Sharma
S/O Shri Rajinder Kumar Sharma
R/0O Village Dandi, Chabri, Tehsil Bhalla, District Doda.

vide notification No. 1254 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an ,

Advocate is ordered there before. w"' :
/me
By Order 5-0%

ek . 1
(Mohammad Yasin Beigh)

Registrar Administration
C (

No: Y6Q 75— BI-RG/LP Dated=24.08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Ramneet Sharma, Advocate
...... for information and necessary action.

T

Additional Regitrar ( L.P)

P



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 7 7Y0F2e2S /RG/LP  Dated:.24.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Wamic Wasim Nargal
S/O Shri Wasim Sadiq Nargal
R/O H.No 174, Sector-A Subash Nagar, Rehari, Tehsil and District Jammu

vide notification No. 1155 of 2024/RG/LP dated 19.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

; \M' =
By Order /@/\:f
’ \\/')-gqufw
et

(Mohammad Yasin Beigh)
Registrar Administrﬁn

:

No: 468B3— QORG/LP Dated:24,08.2025
Copy forwarded to the: -

i Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
8 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
s Mr. Wamic Wasim Nargal, Advocate
...... for information and necessary action. M
— o)
A(c{ljitional Registrar ( L.P)

O



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 37 7S 9:85RG/ILP Dated: 2608.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Luxmi Ahuja

D/O Shri Baldev Raj Ahuja

R/O JMC 763, Lane No.3, near Metador Stand, Bhagwati Nagar, Tehsil &
District Jammu

vide notification No. 981 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

A
A S

~ 3.57¢

(Mohammad Yasin Beigh)

lg?strar Administr:ql>i0/n

No: Y689/~ 90 RG/ILP Dated=2.08.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Luxmi Ahuja, Advocate

...... for information and necessary action.

— 4

Additional Registrar ( L.P)

v

£



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: X 7 74 of 4516 TRGILP  Dated:3408.2025
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Raghav Sawhney
S/O Shri Ashutosh Sawhney
R/O H.No.343, Pacca Danga, Tehsil & District Jammu.

vide notification No. 1016 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. -
S
/%'
By Order : 5 50

)
(Mohammad Yasin Beigh)

Registrar Administrzyg(/)n
No: 46899—407 RG/LP Dated-9408.2025 v/

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
s Mr. Raghav Sawhney, Advocate
...... for information and necessary action. q

Aml R;);E;ar

O

¢



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:d2764) 3635 TRGILP Dated:26.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Novid Azam
S/O Shri Mohd Azam
R/0O Village Jamola, Block Budhal, Tehsil Koteranka, District Rajouri.

vide notification No. 1234 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

J"‘ -
o 1M'0 (- w'lf
(Mohammad Yasin Beigh)
Registrar Administration
No: &/ éQoe— 9/ S RG/LP Dated:%4.08.2025 v %/

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Novid Azam, Advocate
T P for information and necessary action.

— Vet

Additional :Registrar ($./P)

QU

v




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 9778 s 23JRG/LP Dated:2.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tarif Hussain
S/0O Shri Bashir Hussain
R/O Kote, P/O Behrote, Tehsil Thannamandi, District Rajouri.

vide notification No. 1314 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. A
\/’%ﬁ
By Order o o

(Mohammad Yasin Beigh)
Registrar Administraﬁn

No: Y69/6~23 RGP Dated:2408.2025 ¥/

Copy forwarded to the: -

X

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Rajouri.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srlnagar for information and
also keeping record of the same.

Mr. Tarif Hussain, Advocate

...... for information and necessary action.

M“(
Addi(om%l:agis rar ( L.P)
vy

O g




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:2786 gﬁ 9625 IRG/LP Dated£.6.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bindu Devi
D/O Shri Rashpal Singh
R/O Khori Sangar, Ransoo, Tehsil Pouni, District Reasi.

vide notification No. 967 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

WA
Sy !

(Mohammad Yasin Beigh)
Registrar AdministratX(Il

No: Y4 GUS=— S 2 RG/LP Dated:2£08.2025 v
Copy forwarded to the: -

By Order

M NS

1. Principal District and Sessions Judge, Reasi.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Reasi.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Bindu Devi, Advocate

...... for information and necessary action. .
P\

Additiona‘l Registrar (%/P)

oA



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 za[ gﬁéa&@/RG/LP Dated:24.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shivani Devi
D/O Shri Balkar Chand
R/O Village Kalyana, Tehsil R.S. Pura, District Jammu.

vide notification No. 1045 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. / <
o BN
V A 5,0 &

Ly
(Mohammad Yasin Beigh)

Re@trar Administr%i'on
No: U6 QS23 <60 RG/ILP Dated:2¢.08.2025
Copy forwarded to the: -

By Order

1 Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Shivani Devi, Advocate
...... for information and necessary action.

S

o i
e
Additional Regi trarg/L.P)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 27 8&4b Qs9JRGILP Datedid4 .08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Veerta Mishra
D/O Shri Shridhar Mishra
R/O Kishanpur, Kharta, Tehsil Dansal, District Jammu

vide notification No. 1272 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ‘\Wf

(Mohammad Yasin Beigh)
Registrar Administrati
No: Y696)— 66 RG/LP Dated:2408.2025 1% X/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Ms. Veerta Mishra, Advocate
B for information and necessary action.

L
V“/%M
Additional Regls (L.P)

2

o &
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3702 0h 9 /RGILP  Dated@é.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Gunveen Kour

D/O Shri Manjeet Singh

R/O Camp Gole Gujral, Talab Tillo, Mohalla Sach Khand, Tehsil & District
Jammu

vide notification No. 973 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ‘\/M

Paw B
(Mohammad Yasin Beigh)
Registrar Administrgn

No: Ub969-76 RGP Datedi2s.08.2025 V'
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Gunveen Kour, Advocate
...... for information and necessary action.

O
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2728 Y 4202C/RG/LP Dated:2408.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Shabab Malik
S/O Shri Mohd Pervaiz
R/O Chowkian Darhal, P/O Darhal, Tehsil & District Rajouri

vide notification No. 1229 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. V W; - f),u').S

By Order P 2 .
(Mohammad Yasin Beigh)
Registrar Administrgi/on

No: Y64 778 Y RGLP Dated:2608.2025 V
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
) Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohd Shabab Malik, Advocate
...... for information and necessary action.

A

~ Additional RegistranX/L.P)

Pl

194
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 27 B.S+J9.96/RGILP Dated:46.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Baasit Riaz Ahanger
S/O Shri Riaz Ahmad Ahanger
R/O Hadad Pura Thakrie, Tehsil & District Kishtwar.

vide notification No. 965 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order Wﬂf
e i

(ﬁohammad Yasin Beigh)
Registrar Administré};)n

No: 46965~ G 4_RG/LP Dated:2608.2025 L/
Copy forwarded to the: -

0E Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kishtwar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Baasit Riaz Ahanger, Advocate

...... for information and necessary action.

— Ml

Additional Registrar ( L.P)
P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:@7BbA8s9STRGILP Dated:26.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Parul Kumar

S/O Shri Rajesh Kumar

R/O W.No.4, Opposite Little Angels School, College Road, Tehsil & District
Kathua.

vide notification No. 1007 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

. 'Y /
Advocate is ordered there before. Wg
By Order 3 5"

o ks
(Mohammad Yasin Beigh)
Registrar Administrgtion

No: l{éq (}3~47600RG/LP Dated:24.08.2025
Copy forwarded to the: -

e Principal District and Sessions Judge, Kathua
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Parul Kumar, Advocate

...... for information and necessary action.

ey

Additional Registrar ( L.P)
\V4

o A

i.'/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: &7-074924SIRGILP Dated26.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nazakit Shabir
S/O Shri Qazi Shabir Ahmed
R/O Village Behrote, Tehsil Thannamandi, District Rajouri

vide notification No. 1005 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

2
Lot 15
By Order : \W

pole
(Mohammad Yasin Beigh)
Registrar Administra7'>(fl

No: Y 760)— 7668 RG/LP Dated4.08.2025 1%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Rajouri

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7- Mr. Nazakit Shabir, Advocate

PR o) for information and necessary action.

e

Additional Registrar ( L.P)

b

o R
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: A7-08¢42625RGILP Dated:26.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Naklesh Sharma
S/O Shri Mohan Lal Sharma
R/O Village Palli, W.No0.03, Tehsil Bari-Brahmana, District Samba

vide notification No. 1231 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

e
By Order P N\ e

(Mohammad Yasin Beigh)
Registrar Administrjtiyon

No: é;agg_: 76/4 RG/LP Dated:£.08.2025 v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Naklesh Sharma, Advocate

...... for information and necessary action.

Additional Registra@/L.P)

o~

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: &7.09 8803</RG/LP Dated:24.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Kashif Malik
S/O Shri Mohd Wajahad
R/O Near Julla Bridge, Main City, Ward No.07, Tehsil & District Rajouri

vide notification No. 1308 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order g 205 =0

(Mohammad Yasin Beigh)
Registrar Administration

No: Uzelz — &l RGILP Dated:26.08.2025 L
Copy forwarded to the: -

L Principal District and Sessions Judge, Rajouri
2, Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
r 8 Mr. Mohd Kashif Malik, Advocate
...... for information and necessary action.

AmRegistr r(L.P)
Y

g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 27290 o) 209 CTRG/LP  Dated:24.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Himani Sasan
D/O Shri Kewal Krishan
R/O Village Dalogra, Tehsil & District Rajouri

vide notification No. 976 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

s
By Order %\i §

(Mohamma Yasin Beigh)

Re%m/trar Administrgtion
No: 4702839 RG/LP Dated:%.08.2025 1/

Copy forwarded to the: -

T Principal District and Sessions Judge, Rajouri
2 Secretary, Bar Council of India, New Delhi.
3, Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Rajouri

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Y

7. Ms. Himani Sasan, Advocate
Additional Registrar ( L,P)
v

S

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 27 4*}4edC RGILP Dated:26.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Fraz Saquib
S/0O Shri Abdul Hafiz Khan
R/O Harni, Tehsil Mendhar, District Poonch

vide notification No. 970 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

3 .
By Order \\/‘ W‘%JK:U

~) -
(Mohammad Yasin Beigh)
Registrar Administragion

No: (4_700/%9/9 RG/LP Dated:34.08.2025

Copy forwarded to the: -

% Principal District and Sessions Judge, Poonch

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Poonch

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Fraz Saquib, Advocate
...... for information and necessary action.
Ac{\?ional Registrar ( L.P)

ok
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:[3- 24} 20>S |RGILP Dated: >708.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms Asha Devi
D/O Shri Ved Parkash
R/O Bhatoli (Kaller), Bhalla, Bhaderwah, Tehsil Bhalla, District Doda

vide notification No. 1192 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

' ~
W
By Order — S 0¥

(Mohammad Yasin Beigh)

No: 4Y7023—0Q0 RG/LP Dated:27.08.2025 v
Copy forwarded to the: -

ik
2.
3.

Q

Registrar Administrxi/on

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms Asha Devi, Advocate
...... for information and necessary action.

_

ditional Registrar ( )
¢
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [ 293 "(5301§/F{G/LP Dated: 2708.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sonia Sharma

D/O Shri Raj Kumar

R/O Village Chak Jaralan, P/O Bagnoti, Tehsil Nowshera, District Rajouri
vide notification No. 1255 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

u-} 'v\ﬁ—
By Order \/ “%’

e X
(Mohammad Yasin Beigh)
Registrar Administrag’;n

No: 11‘7 09 }*@Q RG/LP Dated:2;08.2025 v
Copy forwarded to the: -

1 Principal District and Sessions Judge, Rajouri
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Sonia Sharma, Advocate
...... for information and necessary action.

i,
dditional Registrar ( L,P)
v f

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [2 QQ{%%S//_RG/LP Dated4#.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishal Sharma
S/O Shri Sant Ram Sharma
R/O Railway Line, Village Gagian, Tehsil R.S. Pura, District Jammu

vide notification No. 1318 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order - A 5-Y

(Mohammad Yasin Beigh)
Registrar Administra};n

No: 9,70 89~ %€ RG/LP Dated:27.08.2025 v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

8 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Vishal Sharma, Advocate
...... for information and necessary action.

e

Additional Registrar/{ L.P)
(9
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [éQ SQ{@L( /RG/LP Dated:2##08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sumeer Shabir

S/0O Shri Shabir Ahmed

R/O Near Primary School Leyan, Tehsil Leyan Kewah Banoon, District
Kishtwar

vide notification No. 1028 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. \
e
By Order V 5"

-
(Mohammad Yasin Beigh)

Refi/strar Administration
No: %7-4 7 ~86Y RG/LP Dated:27.08.2025

Copy forwarded to the: -

1.
2.
3.

g

Principal District and Sessions Judge, Kishtwar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kishtwar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sumeer Shabir, Advocate
...... for information and necessary action.

Admigar (L.P)
Q./ g




23

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /}Qéﬁ@gg /RG/LP Dated:27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Dinesh Gupta

S/O Shri Manohar Lal

R/O H.No.1, Lane No.3, Indira Colony, Janipur, Tehsil Jammu North &
District Jammu

vide notification No. 1222 of 2024/RG/LP dated 23.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. X <
\/MJ\/
By Order . % -0

o 2%
(Mohammad Yasin Beigh)

Registrar Administration
no: Y T(0N-12 RrerP Dated:47.08.2025 '/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
« also keeping record of the same.
T Mr. Dinesh Gupta, Advocate
...... for information and necessary action.

— o

Additional Registrar ( L,P)
(V2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /&9 75/24LK/RG/LP Dated:2%08.2025
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Ishaq
S/O Shri Mohd Yousief
R/O Dharana, Tehsil Mendhar, District Poonch

vide notification No. 1223 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

ik
By Order s k—“/'%
(Mohammad Yasin Beigh)

Registrar Administration
No: Y72113~-9 ¢ RG/LP Dated:A708.2025 ¥
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohd Ishaq, Advocate
...... for information and necessary action.

&

Additional Registrar ( L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /2GR 425 IRGILP Dated:2708.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Suryansh Thakur
S/O Shri Krishan Chand Manhas
R/0O Village Trigam, Galiga, Tehsil & District Kishtwar.

vide notification No. 1260 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. ¥ ah
K—/%;\g
/7 .

By Order Vi
(Mohammad Yasin Beigh)
Registrar Administraggn

no: U7/3/1-28 renp Dated:)708.2025 v
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.
) Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kishtwar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Suryansh Thakur, Advocate
...... for information and necessary action.

WM/
Additional Registrar ( )
V 'g’/

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /QJ}Q%ZA),{/RG/LP Dated: 27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sanchit Kaswalia
S/0O Shri Rampaul Kaswalia
R/O Village Drawtey, Tehsil R.S. Pura, District Jammu.

vide notification No. 1261 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. :

By Order s 5 i
(Mohammad Yasin Beigh)

Registrar Administrag)/n

No: QZ Zlﬁzj(’z RG/LP Dated: 208.2025 v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Sanchit Kaswalia, Advocate
...... for information and necessary action.

i

Ykt

dditional Registrar ( L,P)
(O
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /300 o ds2STRGILP  Dated:2708.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ayushman Pandita
S/O Shri Manoj Kumar Pandita
R/O Gurha Brahmna, Patoli, Tehsil & District Jammu

vide notification No. 959 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. M&’vv{
By Order =

(Mohammad Yasin Beigh)
Registrar Admmlstray;n

No: L/;J/B 7-4Y RG/LP Dated:27.08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2, Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
/i Mr. Ayushman Pandita, Advocate
...... for information and necessary action.

AdﬁRegls rar ( L.P)

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | 3¢ 4203< IRG/LP Dated: 27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ashish Mahajan

S/O Shri Ashwani Gupta

R/O H.No.113, Ward No.3, Bari Brahmana, District Samba

vide notification No. 963 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before. .
SIS
By Order S

. %
(ﬁohammad Yasin Beigh)
Registrar Administrag(jn

No: L1714 ~SARG/LP Dated: 2208.2025 v

Copy forwarded to the: -
i Principal District and Sessions Judge, Samba
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Ashish Mahajan, Advocate
...... for information and necessary action.

il

a

S/%ﬁhj‘/
Additional Registrar ( L.P)
v 4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /3 01 %9e95TRGILP Dated:27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anit Singh
S/O Shri Jia Lal
R/O Village Dhanwan, Tehsil Kalakote, District Rajouri

vide notification No. 961 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

i
8
By Order e \/’W

(Mohammad Yasin Beigh)
Re%ijtrar Administration

No: Q ?/ §3- 46 renLp Dated}708.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri

2. Secretary, Bar Council of India, New Delhi.

S Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Rajouri

8 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Anit Singh, Advocate

...... for information and necessary action.

%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /30346 269GRGILP Dated:27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tushar Singh
S/O Shri Pritpal Singh Oberai
R/O Sector-7, Lane No.3, Guru Nagak Nagar, Tehsil & District Jammu

vide notification No. 1312 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. ;
By Order e \/m

(Mohammad Yasin Beigh)
Registrar Administratiz;l

No: 7/ 6]~ 68 reLp Dated:.708.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Tushar Singh, Advocate
...... for information and necessary action.

e

ditional Registrar (L4P)

v

D
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /| 304 4420>STRGILP  Dated:>#.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sushil Kumar

S/O Shri Bansi Lal

R/O Ranjari P/O Rahya, Tehsil Vijaypur, District Samba

vide notification No. 1276 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
# o
\/M
By Order .

— 5
(Mohammad Yasin Beigh)
Registrar Administragion
no: UF169~Fb reip Dated:7.08.2025 z/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Sushil Kumar, Advocate
...... for information and necessary action.

Agc;i_tﬁﬁz‘js('ar (L.P)
4 ¥

£ e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /305 ‘VKZamRG/LP Dated:27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Parth Kaushal
S/O Shri Gopal Singh
R/O Katra, Bhagtha, Tehsil Katra, District Reasi

vide notification No. 1246 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. b o £
By Order 3 H"

(mﬁammad Yasin Beigh)
Registrar Administr%f)n

No: 42/727— @Y RG/LP Dated:2708.2025 v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

[§ Mr. Parth Kaushal, Advocate

...... for information and necessary action.

A

Additional Registrar ( L.P)
0

=



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /306 ﬁ&g C7RG/LP Dated:27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehreen
D/O Mohd Aftab
R/O W.No.17, H.No.33, Salian Talab, Tehsil & District Udhmapur

vide notification No. 1306 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

sl')b f\}\s

W

By Order - \d’/ Vv
(Mohammat-Yasin Beigh)

Registrar Administration

No: bl?/ Q5— 92 RGILP Dated: 2208.2025 1 %

Copy forwarded to the: -

i Principal District and Sessions Judge, Udhmapur
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhmapur
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Mehreen, Advocate
...... for information and necessary action. 0/‘
= jm
/

Additional Registrar ( L.P)

o A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /307443035 IRGILP Dated:22.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kajal Somriya
D/O Shri Dara Singh

R/O Near High School Ramban, Village Alanbass, Tehsil Banihal, District
Ramban.

vide notification No. 1296 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. s
By Order L 4 , 5

(Mohammad Yasin Beigh)
Registrar Administral@n

No: Y7/93~20¢ RGILP Dated: 27.08.2025 v
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on"
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
s Ms. Kajal Somriya, Advocate
...... for information and necessary action.

Am:ﬁz\::l;r(L )
: j

o,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 368 ¢/p01¢ /RGILP Dated:27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gurpreet

S/0 Shri Sucha Ram

R/O Village Chak Gadha Dhar, Tehsil & District Kathua

vide notification No. 1291 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. % &
mﬂ
By Order }5/0

P L
(Mohammad Yasin Beigh)
Registrar Administrat¢n

No: Y290/~ RG/LP Dated:27.08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge Kathua

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kathua

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Mr. Gurpreet, Advocate

...... for information and necessary action.

1.
Agjfn?j:eg trar ( L.P)
< b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | 309 afpro2< /RG/LP Dated:22.08.2025
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Garima Sharma

D/O Shri Parveen Sharma

R/0O H.No.8, Krishna Nagar, Tehsil & District Jammu

vide notification No. 1290 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. .
\/./‘
Y A

=y
(Mohamm asin Beigh)
Registrar Administraﬂiﬁn

By Order

No: 9%2“—- /2 RG/LP Dated: 708.2025 =

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4 President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

[ { Ms. Garima Sharma, Advocate

...... for information and necessary action. d/

!
Additional Registrar ( L.P)
& b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: ZE/Oﬁ&QS /IRG/LP Dated#7.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Diksha Bharti
D/O Shri Devi Dutta
R/0O Kothi Morh (Chak Chuha, Tehsil Bishnah, District Jammu

vide notification No. 1220 of 2024/RG/LP dated 23.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. .
A~
&/”?,UK,}O\.«{

e
(Mohammad Yasin Beigh)
Registrar Administer'j)n

No: Y2258 63 ReLP Dated:47.08.2025 L/

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Bl Ms. Diksha Bharti, Advocate
...... for information and necessary action.

Adﬁﬂ;:;z’t; (L.P)

el

(74
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /311442028 TRGILP Dated:27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arvind Singh
S/O Shri Bishan Singh
R/O Village Dharouth, Mandole-Kastigarh, Tehsil Kastigarh, District Doda

vide notification No. 1214 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. 3
10258
A 5-0

By Order 1
(Mohammad Yasin Beigh)
Registrar Administrat&;n

No: UZ2264——| RG/LP Dated:2Z08.2025 v
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Mr. Arvind Singh, Advocate
...... for information and necessary action.

",/
g./?‘y {ﬂ”l’\
Additional Registrar ( L.
v b

o o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /5/4%&9%@&13 Dated:2-7.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Priyanka Bharti

D/O Shri Romesh Lal

R/O Village Chak Baja, Tehsil R.S. Pura, District Jammu

vide notification No. 1239 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

)
By Order K/’ %‘ \/{

(Mohammad Yasin Belgh)
Registrar Admlnlstrawn

No: [770274 ~7 7 RG/LP Dated:2]08.2025 e

Copy forwarded to the -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Ms. Priyanka Bharti, Advocate
...... for information and necessary action. ’/

-

S %

=

A‘(;itional Iéegistrar( L.P)

= f
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: I313 %@qﬁgRG/LP Dated:37.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Payal Deep Kour
D/O Shri Amarjeet Singh
R/O Simbal camp, W.No.2, Near Krishna Mandir, Tehsil R.S. Pura, Jammu

vide notification No. 1240 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension cf provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order W

S
(Mohammad Yasin Beigh)
Re

%‘i/strar Administratjon
No: U7 880 —B7RG/LP Dated:37.08.2025 é/

Copy forwarded to the: -

1.
2.
3.

o

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Payal Deep Kour, Advocate

...... for information and necessary action.

o
dditional Registrar (L.P)

\Vg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: |31y oézozc/RG/LP Dated:37.08.2025
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nikhil Kumar
S/O Shri Narinder Kumar
R/O Lane No.2, Satellite Colony Bathindi Morh, Tehsil Bahu, District Jammu

vide notification No. 1232 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
Mx{
%

~— - @ =
(Mohammad Yasin Beigh)

Registrar Administrat‘igﬁ

By Order

No: 7288-GSre1P Dated:27.08.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu
2, Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Nikhil Kumar, Advocate

...... for information and necessary action. ;
— I "f

Additional Registrar ( L.P)

(7

O
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 12154k 225 /RGILP Dated: 27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rubia Altaf

D/O Shri Altaf Hussain

R/O Plangarh P/O Behrote, Tehsil Thannamandi, District Rajouri

vide notification No. 1249 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. Py
yE5s

ol
(Mohammad Yasin Beigh)

By Order

Registrar Administration
No: Lr;;zqé»s O3RG/LP Dated:27.08.2025 o gi
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Rajouri

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Rubia Altaf, Advocate

...... for information and necessary action. . N

V/]/?/ R
Additional R;:]’ijr:,r( )
v 4

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [216 o 1025 /RG/ILP Dated:3+.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mubasher Hussain Manhas

S/O Shri Mohd Amin Manhas

R/0O Gool Gundi, Tehsil Gool, Mohalla Behamdasa, District Ramban

vide notification No. 1301 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. ’
A R S
oS Fw\—
\M'

)
(Mohammad Yasin Beigh)
Registrar Administraz:n

By Order

No: 1F30Y-| | _RG/LP Dated:?7.08.2025 Loy
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mubasher Hussain Manhas, Advocate
...... for information and necessary action.

Admz;r (
¢

et
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1217 e | X625 IRG/LP Dated:2#.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ritish Sharma
S/O Shri Khem Raj Sharma
R/O H.No.74 (Pvt), Sector 2, Channi Himmat, Tehsil Bahu, District Jammu

vide notification No. 1013 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. :

' Ny
By Order \/Wﬁ

e R
(Mohammad Yasin Beigh)
Registrar Administratg

No: Y2212 -19 RG/LP Dated:2708.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Ritish Sharma, Advocate

...... for information and necessary action. N}-J"/

(Additional Registral%

g9 o

9%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1318 &] 2095 /IRG/LP Dated:2#.08.2025
(
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shiva Ji Rathore

S/O Shri Ranjeet Rathore

R/0 Village Loiedhar, Dhar, Tehsil Mugalmaidan, District Kishtwar.

vide notification No. 1046 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

NS
By Order ke \\W\S
(Mohammad Yasin Beigh)
Registrar Administragi/on

No: Y332022 RGP Dated:24.08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kishtwar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Shiva Ji Rathore, Advocate
...... for information and necessary action.

— et

Additional Registrar&L.P)

9 B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ’3/?3/(,202? /RG/LP Dated:27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Himanshi Verma

D/O Shri Naresh Kumar

R/O Gagore Vijaypur near Middile School, Jammoria, Tehsil Vijaypur,
District Jammu

vide notification No. 1292 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

t

] wS’OKfuv{
(Mohammad Yasin Beigh)
Registrar Administrag)n

No: U7328-3< RG/LP Dated:2%-08.2025 =

By Order

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ts Ms. Himanshi Verma, Advocate
...... for information and necessary action.

Am) Registrar ( L.P)
U ;;

o1 B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /290 ©]2025/RG/LP Dated:2+.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Imran
S/O Shri Gulzar Ahmed
R/O Upper Dalwah, Tehsil Gool, District Ramban

vide notification No. 998 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

e
W
By Order - nS—

(Mohammad Yasin Beigh)

Registrar Administratign
No: YF33& ~Y3 RGAP Dated:7.08.2025 g/
Copy forwarded to the: -

 # Principal District and Sessions Judge, Ramban
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7- Mr. Mohd Imran, Advocate
...... for information and necessary action.

Additional Registrar ( L.P)

9%

P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION \

No: 1321 e Jo25 /RG/LP Dated?*.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Varun Verma
S/O Shri Ravi Kumar Verma
R/O VPO Gurha Brahmana, Tehsil Akhnoor, District Jammu

vide notification No. 1052 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

s
By Order \/W

o
(Mohammad Yasin Beigh)
Registrar Administration

No: Y7344 -S| RG/LP Dated?+.08.2025 v g,
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Varun Verma, Advocate

...... for information and necessary action.

ot s 2
Additional Registrar ( Lg)

v



49

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1322 ¢/ 2025 /IRG/LP Dated??.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Purvayia Miskeen
D/O Shri Sameer Miskeen
R/O 136, Lower Laxmi Nagar, Sarwal, Tehsil & District Jammu

vide notification No. 1243 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

S NS
By Order sy \\M

(Mohammad Yasin Beigh)
Registrar Administrati/on

No: Y7352~ $9 RG/LP Dated:27.08.2025

Copy forwarded to the: -

i, Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3, Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu
9 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
il Ms. Purvayia Miskeen, Advocate
...... for information and necessary action.

Additional
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /323 e4.225 IRG/LP Dated:2%.08.2025

0

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Reedhika Sharma
D/O Shri Jatinder Sharma
R/O House No.305, Lane-O, Sector-2, Durga Nagar, Tehsil-Jammu North,

District Jammu

vide notification No. 1250 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before. T ”
By Order g%

P s T
(Mohammad Yasin Beigh)
ReEi/strar Administration

No: Y7360 -6 RG/LP Dated:27.08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 ie Ms. Reedhika Sharma, Advocate
...... for information and necessary action.

o

Additional Registrar ( L.P)

v [




51

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 325 6] 2025/RG/LP Dated:2#+.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rahul Gupta
S/O Shri Lekh Raj Gupta
R/O Ward No.12, Parliawand, Tehsil & District Kathua

vide notification No. 1253 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

No: YF2%6-R2 RG/LP Dated:)7.08.2025

> A5”
(Mohammad Yasin Beigh)
Registrar Administration

b/

By Order

Copy forwarded to the: -

1.
2
3.

g1

Principal District and Sessions Judge, Kathua

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kathua

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Rahul Gupta, Advocate

...... for information and necessary action.
1

Additional Registrar ( L,P)
¢/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 139€ o] Jo25 IRG/LP Dated:2%.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sanjeev Kumar
S/O Shri Chhankar Chand

R/O Village Amala, Tehsil Samba, District Samba
vide notification No. 1275 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

oA
o
By Order ) /LS'/O@ b
Mohammad Yasin Beigh)
Registrar Administrati
No: Y 738%Y 9| RGILP Dated:4*08.2025 @

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Sanjeev Kumar, Advocate
...... for information and necessary action.

s

it

Additional Registrar ( L.P)
2 b

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [32% Z/ o2 S IRG/LP Dated:27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishal Jamwal
S/O Shri Karan Singh Jamwal
R/O H.No.115, W.No.3, Rajput Mandi, Tehsil Akhnoor, District Jammu

vide notification No. 1320 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

)
o
By Order \/%;15

—
(Mohammad Yasin Beigh)
Re%ijtrar Administration

No: Y23 G92-99 RG/LP Dated:?7.08.2025

Copy forwarded to the: -

1z Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
T . Mr. Vishal Jamwal, Advocate
...... for information and necessary action. R

Additional Registrar ( L,P)

. 5
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: lzu?&zjo?ozf /RG/LP Dated:97.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mudit Mahajan
S/O Shri Rakesh Mahajan
R/0O H.No.276, W.No.1, Subash Nagar, Dhar Road, Tehsil & District

Udhampur

vide notification No. 2018 of 2024/RG/LP dated 16.08.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before. :

oA
T
By Order e q/gro‘é%\g

(Mohammad Yasin Beigh)
Registrar Administratiz;

No: Y7 Y00 — 07 RG/LP Dated:2+708.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Udhampur

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
w

o A

7. Mr. Mudit Mahajan, Advocate
...... for information and necessary action.

Aﬁd&jﬁagistrar (
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: l%i‘/«;{?olf /RG/LP Dated:92%.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Prashant Manhas
S/O Shri Ghar Singh
R/O Village Nandwal, Tehsil Khour, District Jammu

vide notification No. 1010 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional Iiéence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order )
eSS
s kéfo K
(Mohammad Yasin Beigh)
Registrar Administration

No: Y+ Y08 - | S RGP Dated:27.08.2025
Copy forwarded to the: -

A Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
- Mr. Prashant Manhas, Advocate
...... for information and necessary action.

oy

— Y

Additional Registrar ( L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

|32 ;/Qoif /RG/LP Dated: .2>-08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Priya Sharma
D/O Shri Kartar Nath Sharma
R/O Padanoo, Garhi, Udhampur, Tehsil & District Udhampur.

vide notification No. 1012 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqght before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before. {
' M’L
By Order ¥ e

(Mohammad Yasin Beigh)
Registrar Administratio
v £’

UFY)64—22 RG/LP Dated:27.08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Udhampur.

B CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Priya Sharma, Advocate
...... for information and necessary action.

2

Aalihtlonal Registrar (L. i)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [33le] 2025 /RG/LP Dated:27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Raghav Jandial
S/O Shri Pawan Kishore Jandial
R/0 122/3, Adarsh Colony, Tehsil & District Udhampur

vide notification No. 1022 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/‘;c;»/"og"’o' s

-~
(Mohammad Yasin Beigh)
Registrar Administratg(n

O

No: YF Y29~ 2| RG/LP Dated:57.08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Raghav Jandial, Advocate
...... for information and necessary actiow
Adqcyonal Registrar ( L.IZ

o s

»




58

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 133?9012025/RG/LP Dated:>+.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tayoub Javed
S/O Shri Shabir Ahmed
R/O Kalaban, Tehsil Mendhar, Distt. Poonch

vide notification No. 20 dated 16.05.2019 for a period of one year has been
extended till 31.12.2026 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. .

By Order e
(Mohammad Yasin Beigh)

Registrar Administratiog/

&«

No: Y7 Y435-39 RG/LP Dated:2%08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch
; Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Poonch

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Tayoub Javed, Advocate
...... for information and necessary action.

ol

W
Additional Registrar ( L.Z)/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [333 raj;?o:zf /RG/LP Dated:9%.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Arif
S/O Abdul Rashid
R/O Chachawah B, Tehsil Gool, District Ramban

vide notification No. 66 of 2022/RG/LP dated 24.02.2022 for a period of one year
has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

onZ

- 150
(Mohammad Yasin Beigh)

Registrar Administratig

No: YF4%0 -4 RG/LP Dated:27.08.2025
Copy forwarded to the: -

By Order gfuuf

1. Principal District and Sessions Judge, Ramban
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohd Arif, Advocate
......for information and necessary action.

— 2wl

Additional Registrar ( L.P,
(9%

SHI i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: l%gwj 2025 IRG/LP Dated:27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Munish Khosla

S/O Amit Khosla

R/0 H.No.75, Sector 1A, Sharika Vihar, near JP School Lower Roop Nagar,
Tehsil & District Jammu.

vide notification No. 1015 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

)

- w
By Order e \/}WD’
(Mohammad Yasin Beigh)

Regis/trar Administratign
No: Y24 4&~ S< RG/LP Dated:27.08.2025 L,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Munish Khosla, Advocate
...... for information and necessary action.

LR

(%

Additionalﬁ;‘ﬁ:r (_L.g)(
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [335 ?/1 2025 |RG/LP Dated:27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Sharyar Gul

S/O Mohd Shafi

R/0O Rajnagar Budhgal, Mohalla Naik, near Govt. Middle School Budhal,
Tehsil Koternanka, District Rajouri.

vide notification No. 999 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order -5 ‘\/%uﬁf

(Mohammad Yasin Beigh)
Registrar Administratzil

No: _Y ?"/S/ 6-63 RG/LP Dated:97.08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
y Mr. Mohd Sharyar Gul, Advocate
...... for information and necessary action. /?/

Additional Registrar ( Lg()

o B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 36e] 2025 |RG/LP Dated:2%.08.2025

U

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Avnish Kumar
S/O Shri Charanjeet
R/O Chani Mansar (Lake), Tehsil Majalta & District Udhampur

vide notification No. 960 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

)
By Order V w oS
- 5"

(Mohammad Yasin Beigh)
Registrar Administraﬁgn

No: YFYEY—"F| RG/LP Dated:57.08.2025
Copy forwarded to the: -

s, Principal District and Sessions Judge, Samba
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Avnish Kumar, Advocate
...... for information and necessary action.

A§dition;flfe’l‘;ar ( L.Z

R

v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1322 ef 202S/RG/LP Dated:7+#08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ruchika Dogra
D/O Shri Mohan Lal Smotra
R/O Neeli Nalah, Barola, Dhanni, Tehsil & District Udhampur.

vide notification No. 1019 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. / <
v
o 20

F b B
(Mohammad Yasin Beigh)
Registrar Administrat@n

By Order

No: YFTYHY 7219 RG/LP Dated:2708.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7: Ms. Ruchika Dogra, Advocate
...... for information and necessary action.

Adme;‘;ﬂ( L.i’l

2k

v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [338& ?/j;zo,zf /RG/LP Dated: 2+.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Geetaanjali
D/O Shri Nasib Singh
R/0 Village Shahpur, Tehsil Koteranka, District Rajouri

vide notification No. 1289 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order %Lf

pone
(Mohammad Yasin Beigh)
Registrar Administratyon
No: {3480~ 87 RG/ILP Dated:27.08.2025 v
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Geetaanjali, Advocate
...... for information and necessary action.

mRegistrar .P)
SIEAREE

o b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: BB‘?(#Qo@Y/RG/LP Dated;2+.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Manali Vaid
D/O Shri Anil Gupta
R/O W.No.10, Bishnah, Tehsil Bishnah, District Jammu

vide notification No. 993 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order KM\S

£ R34
(Mohammad Yasin Beigh)

Registrar Administraxi)n

No: Y748 &8~9S RG/LP Dated:*%08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Manali Vaid, Advocate
...... for information and necessary action.

m R:‘ﬁ:ur ( gp)

o

v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |2 Yo & 2625 IRG/LP Dated:27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Ashiq
S/O Shri Mohd Igbal
R/O Village Ladote P/O Kalalkass, Tehsil & District Rajouri

vide notification No. 1311 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. i
MLS
By Order ~ $-05

(Mohammad Yasin Beigh)
Registrar Administration
No: Y7196—S02 RG/LP Dated:27.08.2025 g,
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
r Mr. Mohd Ashiq, Advocate
...... for information and necessary action.

o B

~

v
AN
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 139/%&70,23’ /RG/LP Dated:27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Pooja Devi
D/O Shri Phalato Ram
R/O Village Baryal Kawa, Tehsil & District Udhampur

vide notification No. 1011 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

wh_—
By Order \/ O~ gfa\é"‘"/g

,—’ °
(Mohammad Yasin Beigh)
Re%istrar Administration

No: US04~ || RG/LP Dated:3%08.2025 &
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Pooja Devi, Advocate
...... for information and necessary action.

o

N Kt

m
Additional Registrar ( I.éi:)

¢
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HIGH COURT OF JAMMU & KASHMIR -AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [3%9 of 2025 /RG/LP Dated:2+.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anjali Sharma
D/O Shri Anil Kumar
R/O House No.103, Sector-4, Trikuta Nagar, Tehsil Bahu, District Jammu.

vide notification No. 1193 of 2024/RG/LP dated 23.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. 2 <
~ 01
By Order gl K/‘W.V;——v‘e o
(Mohammad Yasin Beigh)

Reg\}strar Administration
No: U7S |2~ 19 RG/LP Dated:2#08.2025 g

Copy forwarded to the: -

e Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Anjali Sharma, Advocate
...... for information and necessary action.

Admegistrar (L.P)
v A

o g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (3 %3 e/)e2S/RG/LP Dated:?7.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akhil DK Singh
S/O Shri Devinder Singh

R/O Ward No.16, Lane No.3, Sarasvati Vihar, Upper Shiv Nagar, Tehsil &
District Kathua

vide notification No. 1206 of 2024/RG/LP dated 23.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

1
Bt
By Order Fo D

(Mohammad Yasin Beigh)
Registrar Administration
No: Y7 S 30~2% RG/LP Dated:2+08.2025 v
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
T Mr. Akhil DK Singh, Advocate
...... for information and necessary action. .

Y~ X

SR
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (3 Y% @g 2025 IRG/LP Dated:27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehak Jabeen
D/O Shri Qasim Ud Din
R/O Pacca Talab, Bahu Fort, Tehsil & District Jammu

vide notification No. 1304 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

e
(/) /\,0)5
By Order M

& A )
(Mohammad Yasin Beigh)
Registrar Administrat'Zn

No: UFS282S RG/LP Dated:2%08.2025 |5
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
;b Ms. Mehak Jabeen, Advocate
...... for information and necessary action. M]/

A(aiitional Registrar ( L.P)

s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (34< %;@;(/RG/LP Dated:27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sonali Sharma
D/O Shri Ganesh Dutt
R/O Satura, Upper Gurha Mehtian, Tehsil Hira Nagar, District Kathua

vide notification No. 1271 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

al
By Order \/’%jﬂbf

g
(Mohammad Yasin Beigh)
Registrar Administration

No: Y7 S26-Y3 RGP Dated:27.08.2025 é/
Copy forwarded to the: -

14 Principal District and Sessions Judge, Kathua

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
1. Ms. Sonali Sharma, Advocate
...... for information and necessary action.

Additional Registrar ( L.P

W

oy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (346 e]Je5/RG/LP Dated:ZF+.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Bhanu Dev
S/O Shri Ranjit Bhadur Bandral
R/0 Village Zangli, Shamthi, Tehsil Kastigarh, District Doda

vide notification No. 562 of 2022/RG/LP dated 27.05.2022 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/ q,f

(Mohammad Yasin Beigh)
Registrar AdministraW

No: YIS U4~ S | RGP Dated:37.08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi.
o Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Doda

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Bhanu Dev, Advocate

...... for information and necessary action.

Addltlonal Reglz;r( L.P)

ke
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [34% ?/{02@26( /RG/LP Dated:27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sumeet Singh
S/O Shri Uttam Singh
R/0O H.No.52, Manhas Niwas, Doomi, Tehsil Bhalwal, District Jammu

vide notification No. 1025 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

A ynyy
o ~
By Order \/‘ .sto‘é

S
(Mohammad Yasin Beigh)
Registrar Administraﬁ)n

No: UFSS2-59 RGILP Dated:27-08.2025 =
Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Mr. Sumeet Singh, Advocate
...... for information and necessary action.

Amwlﬁ):t/rar ( L.P)
qQ

g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (3%d6] 2625 /RGILP Dated: 2708.2025

(

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Manat Ali
S/O Shri Mohd Ashraf
R/O Village Jinder Khurd, Tehsil Bishnah District Jammu

vide notification No. 984 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

3
By Order Er \/W W
- (Mohammad Yasin Beigh)
Registrar Administratg/n

No: 47 60 ~6% RGAP Dated:3%.08.2025
Copy forwarded to the: -

i3 Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
= Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Manat Ali, Advocate
...... for information and necessary action.

Adgﬁ:Regis ar (L
v

S

¢
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (249 &) 2025 IRG/LP Dated:27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Karan Jain
S/0O Shri Raj Kumar
R/O H.No.45-C, Gali Hakim Paras Ram, Jain Bazar, Tehsil and District

Jammu

vide notification No. 980 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
souqght before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. ™
A -
\/mvf

-
(Mohammad Yasin Beigh)
Registrar AdministratEil

No: U7PSE8~7S RG/LP Dated:3%08.2025 'V
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Karan Jain, Advocate

...... for information and necessary action.

Aggﬂl'::ﬁ:ar (L.P)
- b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (25 66/ 202V /RG/LP Dated:9%.08.2025

0

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ashwani Kumar
S/O Shri Krishan Dutt Sharma
R/O Fatwal P/O Bana Chak, Tehsil Bishnah, District Jammu

vide notification No. 1639 dated 28.03.2019 for a period of one year has been
extended till 31.12.2026 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. ; -\,(
N i Vo %
\/' "‘M

~)
(Mohammad Yasin Beigh)
Registrar Administratzi

No: UF %76~ 83 RG/LP Dated:2%.08.2025 v
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Ashwani Kumar, Advocate
...... for information and necessary action.

o &

~

Additional Registrar ( L.B)
(Vg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 13 S’/eo{ 225 /RG/LP Dated:9%.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bhawani Sharma
D/O Shri Shanti Saroop
R/O Village Chadwal, Tehsil Hira Nagar, District Kathua

vide notification No. 1216 of 2024/RG/LP dated 23.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

A<
By Order \\/an

(Mohammad Yasin Beigh)
Registrar Administration
No: U7S&% ~91 RG/LP Dated:2%.08.2025 v K

Copy forwarded to the: -

il Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Bhawani Sharma, Advocate
...... for information and necessary action. .

AW%( L.P)

o b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (352 @dac/f /RG/LP Dated:27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Deerez Khajuria
S/O Shri Som Raj

R/o Marhote Bera, Tata Pani, Tehsil Kalakote, District Rajouri

vide notification No. 1218 of 2024/RG/LP dated 23.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

s, .
By Order v w%w

- "
(Mohammad Yasin Beigh)

Reg‘igrar Administration
No: Y?$99-99 RG/LP Dated:2%08.2025 é/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Deerez Khajuria, Advocate
...... for information and necessary action.

ﬂ“’?‘f p

g o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (253 o(f,?ozr/RG/LP Dated:-27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Purvehi Khajuria
D/O Shri Ram Swroop Khajuria
R/O Village Ucha Pind, Tehsil Ramkot, District Kathua

vide notification No. 1241 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. .
: SN
7%
By Order = . VWLS
(Mohammad Yasin Beigh)
Registrar Administratigl

No: Y760 — ©7 RG/LP Dated:27.08.2025 | 9%
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Purvehi Khajuria, Advocate
...... for information and necessary action.

&

\

o

ditional Registrar ( L.PL(
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [3SYe] 20625 |RG/LP Dated:?7.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Majid
S/O Mohd Zulf
R/O Hill Tak, Upper Dodaj, Tehsil Darhal, District Rajouri.

vide notification No. 1288 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. 22
v s lagsl

By Order P
(Mohammad Yasin Beigh)

ReEijtrar Administrax'(on

No: Y7608 —|S RG/LP Dated: 2%08.2025
Copy forwarded to the: -

1IF Principal District and Sessions Judge, Rajouri
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohd Majid, Advocate
...... for information and necessary action.

oF

o
Amegiil:( L,P)
A g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [25S %iQaZY/RG/LP Dated;27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohabat Ali
S/O Mohd Sadiq
R/O Village Nadian, Tehsil Darhal, District Rajouri.

vide notification No. 1224 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
(Mohammad Yasin Beigh)
Registrar Administragion
No: U76bl6 — 23 RGLP Dated:2%08.2025
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohabat Ali, Advocate
...... for information and necessary action.

AWonm Registrar (XI:P)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [2S% o) 225 /RG/LP Dated: 2*+.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pankaj Saproo
S/O Pintoo Kumar Saproo
R/O Krishna Nagar, Kashmiri Basti, Miran Sahib, R.S. Pura, District Jammu

vide notification No. 1238 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqght before the date of expiry unless the absolute/final enrollment as an

A te i dered th before.
dvocate is ordered there before W
By Order 257

'
(Mohammad Yasin Beigh)
Registrar Administrwn

No: (7624—3] RG/LP Dated;)>08.2025 e
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
o Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Pankaj Saproo, Advocate
...... for information and necessary action.

Aﬁﬁgn/a;%;i/str (B.P)
v .

P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (257 eag?ob’/RG/LP Dated:27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nakul Singh
S/O Shri Pritam Singh
R/O Village Barmori, Post office/Tehsil Nagri Prole, District Kathua

vide notification No. 1006 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

s
By Order V Wwﬁ

(ﬁohammad Yasin Beigh)
Registrar Administragon

No: YF 6 32-39 RG/LP Dated:3#.08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Nakul Singh, Advocate
...... for information and necessary action.

Agm/élrﬁl/mﬁ/:trar z_.P)

B

(g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

(1358 ;/o?oﬁsg; /RG/LP Dated:27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sajjad Ahmed Sheikh
S/0 Bashir Ahmed Sheikh
R/O Village Kunda, Tehsil Pogal Pristan, District Ramban

vide notification No. 1042 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/Mg

(Mohammad Yasin Beigh)
Regis}rar Admmlstrazi)n

No: UFbYo— Y7 RG/LP Dated:2%.08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
748 Mr. Sajjad Ahmed Sheikh, Advocate
...... for information and necessary action.

A d| ional Reglﬁ:(g

Hr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (357 0]/ 2edS /RG/LP Dated:d%08.2025

0

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sajda Batool
D/O Amir Hussain Shah
R/O Village Surhoti, Tehsil Mendhar, District Poonch

vide notification No. 1044 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

U
AT
By Order \/W;%

"" -
(Mohammad Yasin Beigh)
Registrar Administragjn

No: Y7 648-SS RG/LP Dated:37.08.2025 v
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
; A Mr. Sajda Batool, Advocate
...... for information and necessary action. L

e /M/

Additional Registrar ( Lg!j)

oA

‘v



86

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:[36 0 ¢/ 2625 /RG/LP Dated:2+.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Alankrit Sharma
S/O Shri Rakesh Sharma
R/O 41/7, Channi Himmat, Tehsil Bahu, District Jammu

vide notification No. 1197 of 2024/RG/LP dated 23.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. :

- -,_5
M

By Order ke ) \/ 5o

(Mohammad Yasin Beigh)

Reg{s/trar Administraz(on

No: Y476SE~42 RGP Dated:2+08.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
s Mr. Alankrit Sharma, Advocate
...... for information and necessary action. s

AdditionalRegas't/rar (L.

¥ f

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [36[ e Do2S/RG/LP Dated:2#.08.2025

0

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shaik Manzoor
S/O Manzoor Ahmed
R/O Village Bhatali, Tehsil Thannamandi, District Rajouri

vide notification No. 1263 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. )
NS L]
By Order » 508

pes
(Mohammad Yasin Beigh)
Registrar AdministratiK;

No: Y72 6 64 —7) RG/LP Dated:27.08.2025
Copy forwarded to the: -

(e Principal District and Sessions Judge, Rajouri
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Shaik Manzoor, Advocate

...... for information and necessary action.

i

el

dditional Registrar ( L.P)
(9
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /369720,2,\” /IRG/LP Dated:27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sandeep Singh Katoch
S/0 Jai Lal
R/O Pogal, Tehsil Pogal Paristan, District Ramban.

vide notification No. 1265 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

AT
By Order e A S0
(Mohammad Yasin Beigh)
Registrar Administration
No: U7£72—29 RG/LP Dated:9%.08.2025 |
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same. :
7. Mr. Sandeep Singh Katoch, Advocate
...... for information and necessary action. ;

r//&% """X}r
Additional Registrar ( L.R)
v l

RN
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: (263 ef 025 |RG/LP Dated:27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Urgyan Thinley

S/O Rinchen Thupstan

R/O Leh Ladakh, Taru Village- Thagzurpa, House No.48, Tehsil & District
Leh.

vide notification No. 1316 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
L]
~,-A
\/ Ww’

P X
(Mohammad Yasin Beigh)
Registrar Administration

No: Y7480 ~87 RG/LP Dated:27.08.2025
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Leh
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Leh
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Urgyan Thinley, Advocate
...... for information and necessary action. 5

o B

i

Additional Registrar ( L.@;

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /3% o] 2025 /IRG/LP Dated:27.08.2025

0

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vaishali Singh
D/O Shri Sukhbir Singh
R/O Village Suchani, Tehsil Vijaypur, District Samba

vide notification No. 1317 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

~I"“ ~
By Order \/’ w'/‘&'vw/

- L
(Mohammad Yasin Beigh)

Registrar Administragion
No: “U7€E&~ 9<S RG/ILP Dated:32.08.2025
Copy forwarded to the: -

1 Principal District and Sessions Judge Samba
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Vaishali Singh, Advocate
...... for information and necessary action. ¥

AdMRegQ:( P)
<v f

o A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (2 £S5 &/ 2025 /RG/LP Dated: 2708.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sandeep Singh Sohil
S/O Shri Hari Dass Singh Sohil
R/O Sojmatna, Inyar, Tehsil Ramsoo, District Ramban

vide notification No. 1279 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

w
By Order k/"wd

ot a
(Mohammad Yasin Beigh)
Re%\is/trar AdministrX(ion

No: Y7676~ F03RG/LP Dated:2%08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Ramban

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sandeep Singh Sohil, Advocate

...... for information and necessary action.

"
dditional Registrar (A..P)

%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (266 e 9025 |RG/LP Dated:9+.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vishakha Sharma

D/O Shri Kalidass

R/O Industrial Estate, Dhar Road, Udhampur, Gole Mela Rathian, Tehsil &
District Udhampur

vide notification No. 1319 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

’ SPE N
~LD
By Order VNLS/O%

~) *
(Mohammad Yasin Beigh)
Registrar Administratlo(n

No: UF70%— 1] RG/LP Dated:2%.08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Udhampur

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Vishakha Sharma, Advocate

...... for information and necessary action. /.5(

AddRional Registrar ( L.P)
(4

A

LN



93

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | 36782025 /RG/LP Dated:27-08.2025

(

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Safeer Ahmad
S/O Shri Gulzar Hussain
R/O Hari Ward No.1, Tehsil Surankote, District Poonch

vide notification No. 173 dated 18.06.2019 for a period of one year has been
extended till 31.12.2026 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolimént as an

Advocate is ordered there before. \Ms
By Order e '),5’0
(Mohammad Yasin Beigh)

Re%iitrar Administragi)n

No: Y2715-19 RG/ILP Dated:2%08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
it Mr. Safeer Ahmad, Advocate
...... for information and necessary action.

(/%“

Additional Registrar ( L.@)

Pl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (368 e&/ 2 625/RG/LP Dated:J7.08.2025
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Reyan Chak

S/O Mohammad Rafiq Chak

R/O Eidgah Colony, Kiryani Talab, Narwal Bala, Tehsil Bahu, District
Jammu

vide notification No. 988 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. : )
W\ﬁ |
ST |

A
(Mohammad Yasin Beigh)
Registrar Administra{in |

No: Lt 7920 —27 RG/LP Dated:”>:08.2025
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohd Reyan Chak, Advocate

...... for information and necessary action. .
uT”
A Qdi/tional Registrar ( Lg)

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /36 %04 L 025/IRG/LP Dated:2708.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Iqgram Hussain Choudhary
S/O Mohammed Sadiq
R/O Katarmal, Bloc; Panjgrain, Tehsil Manjakote, District Rajouri

vide notification No. 1293 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. o)
oL -
Vl c-0¥ 1025

e
(Mohammad Yasin Beigh)
Registrar Administrat[()n

No: 47228 ~2< RG/LP Dated:7.08.2025
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Rajouri

9. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

r & Mr. Iqram Hussain Choudhary, Advocate "

...... for information and necessary action. A/ Jar
7l

A Q(ﬂional Registrar ( Lg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: [37© 3/02023” /RG/LP Dated:2%08.2025
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sourav Kumar Sharma

S/0O Shri Koshal Kumar

R/O Kotedhara, Tehsil & District Rajouri

vide notification No. 1043 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. M"’/
va
By Order 350

-
(Mohammad Yasin Beigh)

Re%s/trar Administratipn
No: Y7736~ Y2 RG/LP Dated:)%08.2025 K

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri
a0 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Rajouri

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sourav Kumar Sharma, Advocate

...... for information and necessary action. p

Additional Registrar ( L.P)

(0
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [3.7] 6] 2025 IRG/LP Dated:2#.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ansari Maraj Alam
D/O Shri Ansari Jawed Alam
R/O House No.220, Tilwanpura, Asher, Tehsil Banihal, District Ramban

vide notification No. 1210 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before. - %
o
\/ W

- g%
(Mohammad Yasin Beigh)

Reg\is/trar Administratz/n

By Order

No: Y27 4Y-S | RG/LP Dated:2>08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Ramban

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Ansari Maraj Alam, Advocate ;

...... for information and necessary action. j/ -"X/
[—/ A

Additional Registrar ( L@)

s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: (2 72 ¢/2025/RG/LP Dated:2%.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Mustkeem Baig
S/O Mohd Farooq Baig
R/O H.No.408, Amphalla, Tehsil & District Jammu

vide notification No. 990 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. :
750

"
(Mohammad Yasin Beigh)
Registrar Administratizil

No: Y72SR-SYRG/LP Dated:3+08.2025
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

3 Mr. Mohd Mustkeem Baig, Advocate

...... for information and necessary action. ' b
y /%JT

A%al Registrar ( LR)
(y

=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

(372e/ 202S/RG/LP Dated:~27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mashkoor Ahmad
S/O Mohd Sabir
R/O Village Kalihand, Tehsil & District Doda

vide notification No. 1307 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order VWW

(Mohammad Yasin Beigh)

Re%}s/trar Admlmstratlzm

No: Y73 Eo ~€2 RG/LP Dated:2708.2025
Copy forwarded to the: -

1k Principal District and Sessions Judge, Bhaderwah

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Doda

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
M
/% w j

7. Mr. Mashkoor Ahmad, Advocate
Agditional Registrar ( lgp)

O g

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [37Y% &f 2025/RG/LP Dated:2%.08.2025

V

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Wasid
S/O Mohd Naseem
R/O Nar Samuti, Ward No.1, Tehsil Mendhar, District Poonch.

vide notification No. 1300 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

)
By Order . k/\ W/V:‘y/ok';"{
(Mohammad Yasin Beigh)
Registrar Administrazon

No: Y 77{8—7 < RG/LP Dated:9%.08.2025
Copy forwarded to the: -

iln Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohd Wasid, Advocate ’
...... for information and necessary action. W

]

Additional Registrar ( L.P)

P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 9\AY s\ IMS/RG/LP Dated:)1%.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kaneez Fatima
D/O Mohd Rahim
R/O Village Shaker Chiktan, Tehsil Chiktan, District Kargil

vide notification No. 1295 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order V %Mmf

- e
(Mohammad Yasin Beigh)

Reg{?gar Administratio
No: A\ QRS- RGP Dated: )8.08.2025 X/

Copy forwarded to the: -

i Principal District and Sessions Judge, Kargil
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kargil
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
y 4t Ms. Kaneez Fatima, Advocate .
...... for information and necessary action. v

Add}tional Registrar ( L.P

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 218 s} 3RG/ILP Dated: 2808.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Antrikshita Bahu
D/O Shri Mohan Lal Bahu
R/O Mundhar Dhrobary, Tehsil Kastigarh, District Doda

vide notification No. 1190 of 2024/RG/LP dated 23.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

\_/M{“X
By Order e ~$°

(Mohammad Yasin Beigh)
Registrar Administration

No: 1 TSNS RGLP Dated:28.08.2025 =
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah

2. Secretary, Bar Council of India, New Delhi.

3, Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Doda

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Antrikshita Bahu, Advocate

...... for information and necessary action. )Tr
el

Additional Registrar ( L.P)

(74

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 96 8} 29S/RG/LP  Dated:8.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Saqlain Niaz
S/O Shri Niaz Ahmed
R/O W.No.5, Mohalla Kote, Fazalabad, Tehsil Surankote, District Poonch

vide notification No. 1264 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

X 2 e
A ~\9
By Order o V N S
(Mohammad Yasin Beigh)
Registrar Administratio
No: 1791493 RGLP Dated:23.08.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Poonch

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Saqlain Niaz, Advocate Py

...... for information and necessary action. JT/
o

Addttional Registrar ( L.Pg/

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Y17 8} 2w /RG/LP Dated:>8.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aayush Malhotra
S/O Shri S.K Malhotra
R/O House No.75, Sector-6, Channi Himmat, Tehsil Bahu, District Jammu

vide notification No. 1191 of 2024/RG/LP dated 23.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

S
By Order &/Wﬁg

(Mohammad Yasin Beigh)
Registrar Admmlstratloﬁ

No: U1 99Y-2 | RGLP Dated:2§.08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for |nformat|on and
also keeping record of the same.

7 Mr. Aayush Malhotra, Advocate

...... for information and necessary action. N
/‘m‘ySr
Adzl/'tional Registrar ( L.P%/

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2\R &) /RGP Dated:22.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Manisha Sharma
D/O Shri Tarsem Sharma
R/O JK-02-002284511, Village Changran, Tehsil & District Kathua

vide notification No. 1303 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

v v
Yy -~
By Order M

-
(Mohammad Yasin Beigh)
Registrar Administratig{n

No: \{ 09 ;’51%3 RG/LP Dated:)}).08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Manisha Sharma, Advocate
...... for information and necessary action.

e
ﬁ?itional Registrar (g.P)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2\ 4l 9wS/RG/LP Dated:28.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mariyam Musserat
D/O Mohd Qazam
R/O Village Topa Dodaj, Tehsil Darhal, District Rajouri

vide notification No. 1302 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

A \/{
w";,a‘&' -
By Order - ~

(Mohammad Yasin Beigh)
Registrar Administratiog

vo: 11904 7 _RG/LP Dated:2{.08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi.
I Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Rajouri

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
/y/m’yI/

7. Ms. Mariyam Musserat, Advocate
A@onal Registrar ( L.P&

&

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: &Qm o} 205 /RG/LP Dated:28.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anjum Kousar
D/O Ab Rashid
R/O Village Bagga, Tehsil Mahore, District Reasi

vide notification No. 1208 of 2024/RG/LP dated 23.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

J"’ ]9)’{
w o
By Order o \/ 95 €

(Mohammad Yasin Beigh)
Registrar Administrationz(

No: AN\ RGP Dated)8.08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Reasi

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Anjum Kousar, Advocate

...... for information and necessary action. ;
r_/\#ﬁwb‘r/
AWaI Registrar ( L.PZ

Sy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: o) JpS/RG/LP Dated:90.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rubina Alam

D/O Monawwer Alam

R/0 Village Kalaban, Tehsil Mendhar, District Poonch

vide notification No. 60 of 2022/RG/LP dated 23.02.2022 for a period of one year
has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before. : :
= o %,\_aﬁ

ks :
(Mohammad Yasin Beigh)

Re@rar Administratig

By Order

No: 41972 An RGLP Dated:2508.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

£ Ms. Rubina Alam, Advocate

...... for information and necessary action.

O 4

M
Additional Registrar ( L.g/)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 30t) ¢l YnS/RGILP Dated?.ll.08.2025
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Harpreet Singh

S/O Charanjeet Singh

R/O F 467, Sector-2, Nanak Nagar, Tehsil Bahu, District Jammu

vide notification No. 975 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

y /) " V q/

(Mohammad Yasin Beigh)
Registrar Administratioﬁ/

No: U19R1-QQ RG/LP Dated?)f.08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
Z. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
F 8 Mr. Harpreet Singh, Advocate
...... for information and necessary actiM WK,

Additional Registrar ( L.Pg{

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1) A2 e} dtS/RG/LP Dated:13.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mandeep
S/O Shri Munshi Ram
R/O Village Dalsar Challar, Tehsil Ramnagar, District Udhampur

vide notification No. 983 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

S .
By Order oy \/W

(Mohammad Yasin Beigh)
Registrar Administrat'gn

No: U989 .9/ ReLP Dated:3008.2025 Y
Copy forwarded to the: -

—

-, Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Mr. Mandeep, Advocate
17" L for information and necessary action. Myf

Additional Registrar ( @P)

2

v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: R\ s\ JuS /RG/LP Dated:)B.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Noor-ul-Amin
S/O Shri Bahir Ahmed
R/O Shadole, Tehsil Mahore, District Reasi.

vide notification No. 1001 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
&rwﬂ
By Order

(Mohammad Yasm Belgh)
Registrar Admlmstratlg

| (%
No: Y19 82 UdnyRG/ILP  Dated:1].08.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Reasi.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Noor ul Amin, Advocate
...... for information and necessary action. )

o
Eals
Additional Registrar (L.P)
v ?(

O
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: JRNG 8} M S /RG/LP  Dated28.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Maneeha Shaheen
D/O Shri Nasrullah Khan
R/O Near State Bank of India, Mohalla Anderkot, Tehsil & District Rajouri

vide notification No. 996 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. '

By Order S g
)4V
Teaa

(Mohammad Yasin Beigh)

Registrar Administratiy;

Yz

No: L Ap0C-1D_ RGP Dated8.08.2025
Copy forwarded to the: -

il Principal District and Sessions Judge, Rajouri
. Secretary, Bar Council of India, New Delhi.
I Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Rajouri

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7- Ms. Maneeha Shaheen, Advocate

...... for information and necessary action. , M'\Y\
A@Ezmj‘?egistrar (L.P) qj

o1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: JQuk o) 203 S/RGILP  Dated: 20.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Karmjeet Singh
S/O Shri Rattan Singh
R/O Village Karyan, Tehsil Bhalla, District Doda

vide notification No. 979 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
»
Sl %

By Order
(Mohammad Yasin Beigh)
Registrar Administratign
U

No: ({ Qo \3-In RGP Dated:).08.2025
Copy forwarded to the: -

i [ Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Doda

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Karmjeet Singh, Advocate

...... for information and necessary action. ')W/‘
—
Awional Registrar ( L@)

S8
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: )8\ ok 20.S/RG/LP  DatedR.08.2025
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Usama Hashmi
S/O Syed Nazir Hussain
R/O Ghat Tehsil & District Doda.

vide notification No. 1035 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. i
S
Kf
By Order <-U

— - 1
(Mohammad Yasin Beigh)

Registrar Administratig

No: qﬁ@)lw}& RG/LP Dated:){}.08.2025
Copy forwarded to the: -

ik Principal District and Sessions Judge, Bhaderwah
2, Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Syed Usama Hashmi, Advocate 5

...... for information and necessary action.

T

Additional Registrar ( L.P
(4

o b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: D n) I8S/RGILP Dated:)B.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Hunardeep Singh
S/O Shri Bikramjeet Singh
R/O 8-A Extension, Gandhi Nagar, Tehsil Rakh Bahu, District Jammu

vide notification No. 1868 of 2022/RG/LP dated 11.11.2022 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

el g
By Order P &/1,(4

(Mohammad Yasin Beigh)
Registrar Administration

No: u&&ff&% RG/LP Dated”)).08.2025 Y

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

is Mr. Hunardeep Singh, Advocate

...... for information and necessary action. Mw’

/

Additional Registrar ( L.P)

20
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: JAbvY e} 213S/RG/LP  Dated28.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Waqar Hussain Shah
S/O Mohd Alyas Shah
R/O Raj Nagar, Budhal, Tehsil Koternaka, District Rajouri.

vide notification No. 1056 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. <
o~ e
By Order <-0C WY

e
(Mohantmad Yasin Beigh)
Registrar Administratﬁ)n

No: L(&t) B%HH RG/LP Dated:25.08.2025
Copy forwarded to the: -

1 Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Rajouri.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Waqar Hussain Shah, Advocate

...... for information and necessary action. '
r-/)WT/
AdGc-lynal Registrar ( lg:)

&n s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2R\% o\ Jws /RG/LP Dated)%.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rahul Kumar
S/O Shri Bishan Dass
R/O Village Kambal Danga, Tehsil & District Udhampur.

vide notification No. 1248 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \_/W:Ow
3 5

(Mohammad Yasin Beigh)
Registrar Administrgtion

No:\% NAWS-C ) RG/LP Dated:2%.08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Udhampur.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ,

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Rahul Kumar, Advocate ~

...... for information and necessary action. M

Additional Registrar ( k.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:2B\\ &\ 4wS /RG/LP Dated:23.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rushda Choudhary
D/O Shri Gulam Hassan
R/O Lower Laxmi Nagar, Sarwal, Tehsil & District Jammu.

vide notification No. 1017 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

{w
By Order \/ e

(Mohammad Yasin Beigh)

Re%ijtrar Administrat?

URLS2.e RGP Dated:28.08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu

9 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Rushda Choudhary, Advocate

...... for information and necessary action.

|/)W{

Additional Registrar ( L. q)b/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 9812 ¢} 2WS/RG/LP Dated: 28.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sumit Singh Manhas
S/O Shri Neen Kumar Manhas
R/O Village Meherara, Tehsil Bhaderwah, District Doda

vide notification No. 1041 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order k_/' %x{

(ﬁgl{ammad Yasin Beigh)
Re%ijtrar Administratgn

No: UMnel— L8 RGLP Dated:)R08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Sumit Singh Manhas, Advocate
...... for information and necessary action.

£ 2

«

o MW"
T .
Additional Registrar (

P)
v b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: JA\Y &) 9GS /RG/LP Dated).08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tahir Hussain
S/O Mohd Ayoub Dar
R/O Village Seel, Tehsil & District Doda

vide notification No. 1049 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
By Order ;

. oL ES

(Mohammad Yasin Beigh)

Re%.is/trar Administration
No: b(@b K9~ L RG/LP Dated2%.08.2025 L{

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah

2. Secretary, Bar Council of India, New Delhi.

> Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Doda

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Mr. Tahir Hussain, Advocate

...... for information and necessary action. A

T
Additional Registrar ( L.P
(2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 28\ ¢\ w5 /RG/LP Dated:)¥.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gourav Phounsha

S/O Shri Tilak Raj

R/O Village Balore, Tehsil & District Samba

vide notification No. 971 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before. ’W
By Order u 2 50K~ 14

(1\7[701'1ammad Yasin Beigh)
Registrar Administrati(g

No: tf (4771-8B\ RG/LP Dated:).08.2025 L
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Samba

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Gourav Phounsha, Advocate

...... for information and necessary action.

— T

Additional Registrar ( L.P?b

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _DRI§ ) JuS/RG/LP Dated:}¥.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shubam Sharma
S/O Shri Satish Kumar
R/O Village Muthi, Tehsil Jourian, District Jammu

vide notification No. 1033 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order | %\X
gt

- L%
(Mohammad Yasin Beigh)

C Re%fs/trar Administratio
No: 1Q085-T) RGP Dated:)3.08.2025 {/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
=~ Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
T Mr. Shubam Sharma, Advocate
...... for information and necessary action.

AﬁRegist ar (L.P){ ,
¢ b

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:I)RIL e\ 2uS /RG/LP Dated:)¥.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sumit Singh Jamwal

S/O Shri Jogeshwar Singh Jamwal

R/O Near L.T.B. P.F Transit Camp, Ward No.49, Channi Rama, Tehsil Bahu,
District Jammu

vide notification No. 1259 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
A i :

dvocate is ordered there before o o VV{

By Order e s

(Mohammad Yasin Beigh)
Registrar Administratig

No: YRt D310 RG/LP Dated:.08.2025 b
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
: Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Mr. Sumit Singh Jamwal, Advocate
...... for information and necessary action. 3

" o

Additional Registrar ( L.Z)

o

v
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| HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2R\ "\ &) 295 /RG/LP Dated:}.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahid Afridi
S/O Shri Shabir Ahmed
R/O Village Bathoie, Tehsil Mahore, District Reasi.

vide notification No. 1257 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. ;
2 v5
u w ,UMPV
RS

m c
(Mohammad Yasin Beigh)

Re¥is/trar Administrati(‘;

No: UQlel-bQ RGP Dated:)q.08.2025
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Reasi.
2 Secretary, Bar Council of India, New Delhi.
3, Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Reasi.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Shahid Afridi, Advocate
...... for information and necessary action. -

AmRegi ar(L.P
(P

O b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: P8\ &) Jt)i/RG/LP Dated:).08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aman Kumar
S/O Shri Madan Lal

R/O Ward No.1, Near Panchayat Ghar, Maralia, Miran Sahib, Tehsil R.S.
Pura, District Jammu

vide notification No. 1194 of 2024/RG/LP dated 23.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
Vv e W\«g’
By Order 25

‘/‘) c
(Mohammad Yasin Beigh)
Registrar Administratii;l

No: YR 189-[4 RGP Dated:2308.2025
Copy forwarded to the: -

iz Principal District and Sessions Judge, Jammu.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu

D: CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Aman Kumar, Advocate

AN

—r

Additional Registrar ( L.P)%

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: DR\H 6} V1S /RG/LP Dated29.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arun Singh
S/O Shri Balwant Singh
R/O Village Bajja, Tehsil Chiralla, District Doda

vide notification No. 1195 of 2024/RG/LP dated 23.07.2024 for a period of one
year has been extended till 31.12.2026 subject to' the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before. 3

o v
7 NV
u D v
(Mohammad Yasin Beigh)
Re%is}ar Administration
No: 9& \\7 .»'7/\1 RG/LP Dated:)}.08.2025

Copy forwarded to the: -

By Order

1 Principal District and Sessions Judge, Bhaderwah
) Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Arun Singh, Advocate
...... for information and necessary action. \

el
m Registrar ( L.P)
g y

ol
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2826 ¢\ I0S /RG/LP  Dated:2¥.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ghulam Murtaza Budhana
S/O Ghulam Mohi Ul Din
R/0O 20, Village Kalaban, Tehsil Mendhar, District Poonch

vide notification No. 972 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order ' V%a 7

(Mohammad Yasin Beigh)

Re%-ls/trar Administratio
No: U8 I0S 32 RG/ALP Dated:)008.2025 %«
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Ghulam Murtaza, Advocate

...... for information and necessary action. .

— T

Additional Registrar ( L.P)

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2T ) 24)S/RGILP  Dated:28.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shivani Thakur
D/O Shri Sudershan Singh
R/O Ukhral, Panchal, Tehsil Pogal Paristan (Ukhral), District Ramban

vide notification No. 1002 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

w?
By Order \/’W Ba

—
(Mohammad Yasin Beigh)

Re%iitrar Administration
No: t‘l&('b%»LLb RG/LP Dated-08.2025 (?(

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban
: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Shivani Thakur, Advocate
...... for information and necessary action. -

— M

Additional Registrar ( L.P)gS

Ol

4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: J829 s) JuS /RG/LP Dated2d.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr Bilal Choudhary
S/O Mohd Sadiq
R/O 425, Digiana, Near Ashram, Tehsil South, District Jammu

vide notification No. 966 of 2024/RG/LP dated 31.05.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

\M'\X
By Order e o 5~Y

(Mohammad Yasin Beigh)

Re?s/trar Administration
No: UQIUI-M\Q RGP Dated:22.08.2025 g/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr Bilal Choudhary, Advocate
...... for information and necessary action.

b

-~

f/‘ 1"“}3’,
Additional Registrar ( %P)

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 98 2% o\ I0S/RG/LP  Dated:28.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Yasir Arfat
S/O Shri Liyaqat Ali
R/O Dhanmasta, Tajnihal, Tehsil Pogal Paristan, District Ramban

vide notification No. 1321 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

v - ‘ld]/{
P viAg K

(Mohammad Yasin Beigh)
Reiis/trar Administration

No: UQIU9 . S& RGP Dated:)R.08.2025

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Ramban
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Ramban

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Yasir Arfat, Advocate

&

A\

...... for information and necessary action.
X//Mﬁ/
d

ditional Registrar ( Lg)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 824 &) JUS/RG/LP Dated:)D.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Adnan Javaid
S/O Shri Javaid Ahmed
R/O Village (Mohra Bachai), Samote, Tehsil Surankote, District Poonch

vide notification No. 1198 of 2024/RG/LP dated 23.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
s
u w{*ﬁ Kﬂ’d\g

)«
(Mohammad Yasin Beigh)
Registrar Administratig

By Order

No: Ll W ST-K . RG/LP Dated:).08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
L Mr. Adnan Javaid, Advocate
...... for information and necessary action.

(/Wf
Additional Registrar ( L.P)
Y

S

v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: IR IS € 2425 /RG/LP Dated2U.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shubham Kumar
S/0O Shri Darshan Lal
R/0 Village Jinder Kalan, Tehsil R.S. Pura, District Jammu

vide notification No. 1284 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. S
~
o g’o‘\gf'\M
By Order Lo

&
(Mohammad Yasin Beigh)
Registrar Administratiq;

No: UDILS 1D RGP Dated:V.08.2025
Copy forwarded to the: -

1= Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Shubham Kumar, Advocate

...... for information and necessary action.

<

Admg/ﬂa’: L.

T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: DL ) JuS /RG/LP Dated?¥.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mrinal

D/O Shri Vijay Singh Charak

R/O Upstatirs Best & Co, Opp. Post Office, Mubarak Mandi, Panjtirthi,
Tehsil & District Jammu

vide notification No. 1310 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. ,
W
A5

5
(Mohammad Yasin Beigh)

Reg@trar Administrating

By Order

No: e 112~ RGP Dated20.08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Mrinal, Advocate
...... for information and necessary action. °

—Hal”

Additional Registrar ( L@

v

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2R 9%k gt\m&‘ /RG/LP Dated:20).08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sushant Dave
S/0 Shri K.K. Sharma
R/O Jindrah, Dave Enclave, Ward No.2, Tehsil Dansal, District Jammu

vide notification No. 1282 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order — - %1

(Mohammad Yasin Beigh)
Registrar Administrati?

no: 141 RI~88 RGP Dated:)808.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2: Secretary, Bar Council of India, New Delhi.
B, Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Sushant Dave, Advocate
...... for information and necessary action.

—

(Additional Registrar)

L

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: JQIR &\ IS/RG/LP Dated:28.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Achyuta Sharma
D/O Virender Kumar Sharma
R/O House No.3A, Sector7, Trikuta Nagar, Tehsil & District Jammu.

vide notification No. 1196 of 2024/RG/LP dated 23.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. . ¥
N ,
’\/’W

g
(Mohammad Yasin Beigh)
Registrar Administratic@

No: U8189.9L RG/LP DatedD.08.2025
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Achyuta Sharma, Advocate
...... for information and necessary action.

o B

/M

Additional Registrar ( L.P)%

v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: J{14 v\ JwS/RG/LP Dated:29.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Deepika Gupta

D/O Shri Sanjeev Gupta

R/O House No.101, Sector 2, Trikuta Nagar, Tehsil Bahu, District Jammu.
vide notification No. 1221 of 2024/RG/LP dated 23.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. #
,)/ ot

AT
(Mohammad Yasin Beigh)

: Re%s/trar Administratign
No: Q17 »l&ﬁ, RG/LP Dated)).08.2025 }
Copy forwarded to the: -

By Order

1 Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Deepika Gupta, Advocate
...... for information and necessary action.

—pT

Additional Registrar ( L.P)

v

o b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: JQ2%e 6} 23S /RG/LP Dated:28.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kajol Devi
D/O Shri Vikram Singh
R/O Village (Jakhed), Tehsil Latti-Marothi, District Udhampur

vide notification No. 1297 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

A te is ordered there before.
dvocate is ordered there before WK
By Order ST

(Mohammad Yasin Beigh)
Registrar Administratity

No: Q&_ﬁog _\2_ RG/LP Dated:)3.08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi.
3: Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Kajol Devi, Advocate
...... for information and necessary action.

o

LY

i

Additional Registrar ( L.P)

%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 222 &) Jw1S /RG/LP Dated:)R.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shubam Sharma
S/0O Shri Ravinder Shekhar
R/O W.No.11, H.No.138, Mohalla Shiv Nagar, Tehsil & District Udhampur

vide notification No. 1281 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. ; N
w’;uvéfw

— - )
(Mohammad Yasin Beigh)

Registrar Administration
No: tl 913 .J6 RGP Dated?)(}08.2025
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Shubam Sharma, Advocate
...... for information and necessary action.

S o

Adm( L.P)
v ¥
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: Y8 %9 o) S /RG/LP Dated:28.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Sheraz
S/O Shri Mohd Shafi
R/O Village Swari, Tehsil Koternanka, District Rajouri

vide notification No. 2016 of 2024/RG/LP dated 16.08.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

. )
NSy
By Order M

5%
(Mohammad Yasin Beigh)

Re%s/trar Administration
No- D29 Renp Dated:)).08.2025 @/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Rajouri

9 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
s Mr. Mohd Sheraz, Advocate
...... for information and necessary action.

R i

Additional Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Q¥ 325 100IOF 2025/RG/LP  Dated: 28.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sheikh Mudasir Amin
S/O Sheikh Mohd Amin
R/0O Village Sadiwara, Tehsil Dooru, District Anantnag

vide notification No. 22 dated 05.04.2018 for a period of one year has been
extended till 31.12.2026 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

w
By Order - Y e
(Mohammad Yasin Beigh)

; Registrar Administration
: % \v
10 23928 RG/LP Dated:30.08.2025

Copy forwarded to the: -

15 Principal District and Sessions Judge, Anantnag.
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Sheikh Mudasir Amin, Advocate
...... for information and necessary action.

S

.

— S

Additional Registrar (L.P)

S



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: l&%k\s\)@,_QF 2025/RG/LP Dated: /8.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abid Bashir
S/O Bashir Ahmad Dar
R/O Lar Teli Mohalla, Tehsil Lar, District Ganderbal

vide notification No. 1160 of 2024/RG/LP dated 22.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ~
' 2]

)
(Mohammad Yasin Beigh)
Registrar Administra({"?n

No: 182270\ RGP Dated:29.08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2, Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Abid Bashir, Advocate
...... for information and necessary action.

—

Additional Registrar (L.P)

G

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 98388} 9wiOF 2025/RG/LP Dated:$8.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Junad Ul Islam
S/0O Mohammad Syed Lone
R/O Halmatpora, Tehsil & District Kupwara

vide notification No. 1171 of 2024/RG/LP dated 22.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
~ Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
: )
N ‘\{
raw

By Order
(Mohammad Yasin Beigh)
Registrar Administrat{;n

oy

1. Principal District and Sessions Judge, Kupwara.
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Mr. Junad Ul Islam, Advocate
...... for information and necessary action.

No: W2 4< -S> reLP Dated:)y .08.2025
Copy forwarded to the: -

=

(&2}

Additional Registrar (L.P)

@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

NO:QQ% s} J02OF 2025/RG/LP Dated:20.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mehran Majid Wani
S/0O Majid Aftab Wani
R/O Luderwan, Tehsil Trehgam, District Kupwara

vide notification No. 1175 of 2024/RG/LP dated 23.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
)
W"’:a gru‘){

(Mohammad Yasin Beigh)

Reg@iar Administratign
No: tﬂh&%é@ RG/LP  Dated:);).08.2025 q/

Copy forwarded to the: -

By Order

i Principal District and Sessions Judge, Kupwara.
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mehran Majid Wani, Advocate
...... for information and necessary action.

g

— Y

Additional Registrar (L.P)%



